CENTRAL ADMINISTRATIVE TRIBUNAL

GUIESTAN_BLEG,NO.6,ERESCOT_RD, 4th FLOOR.,

MUMBAI - 400 001,

ORIGINAL APPLICATION NOgQZQG

DATED_THE (#FH MARCH, 1996,

CORAMs Hen'ble shri B, S.Hegde, M,ember'(.J)e
Hon'ble shri M.R.Kclhatkar, Member (A).

GANGADHAR AMRUTRAO PAKHALE ... Applicant
(A8%;) by shri B,Dattamurthy for
shri voP. mlkarni)

v/8e
UNION CF IBDIA ’ «s+ Respondent.

(adv. by shri S.S.Karkera for
shri p.M.Fradhan)

Y ORDER X (ORAL)

I Per shri B,S.Hegde. Menber (J) X

The main prayer made in the OA is that the
Revisien Petition made to the Competent Authority
under (}Rule 29 Of C.C.S. C.C. & A Rules, 1965
has not been disposéd of till now,

A case bas been made out to the Member (Posts)
on 14/2/95 on which till date no order has been

passed,

vIn the facts and circumstances of the case,
ve hereby direct the respondents to pass a speaking
order within a period of one month freﬁ the date
of receipt af'this oerder. OA is digposed of,

Copy of the order be given te parties,

Sl Koy 24, 3 ovir ‘
(Ms R, KOLMATKAR) ' (B.S.fég%;ﬂ%

MEMBER (A) ' MEMBER(J}

abp.




